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ACTION TAKEN/COMPLIANCE REPORT BY UPPCB REGARDING ORDER DATED 
15.01.2025 PASSED BY HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI IN M.A. 
NO. 100/2024 ARISING FROM O.A. NO. 328/2024 SANDEEP KUMAR VERSUS STATE 
OF UTTAR PRADESH & ORS.   
====================================================================== 
 

1.0 BACKGROUND: 

O.A. No. 328/2024 was submitted in Hon'ble National Green Tribunal, New 
Delhi wherein the applicant had raised the grievance relating to the air and water 
pollution being caused by the Respondent i.e. M/s Royal Layer Poultry Farm, 
located at village Dakhodi Jamalpur Block Thanabhawan, District Shamli, Uttar 
Pradesh. The complaint of the applicant was that the poultry farm is operating 
without obtaining permission from UPPCB, has no facility for management of Solid 
Waste which in turn is causing obnoxious smell in the nearby region, poultry farm 
located within the 200 meters of the residential area and the poultry farm is 
handling about 36000 birds at a single location and has not obtained permissions 
(CTE/CTO) from UPPCB. 

In reference to the above O.A. Hon'ble NGT vide order dated 01.04.2024 
disposed off the OA, forming a joint committee of Regional Officer, MoEF&CC 
Lucknow and Member Secretary, UPPCB to carry out the inspection and submit 
the factual report to Hon'ble NGT. The joint committee inspected the unit on 
05.07.2024 and the joint report was submitted to Hon'ble NGT along with the 
affidavit of Regional Officer, UPPCB, Muzaffarnagar on 19.10.2024 which is 
annexed as Annexure 1. Following were the facts observed and action taken by 
UPPCB :  

i. In compliance to the direction of the Hon'ble NGT, the joint committee 
inspected the poultry farm on 05.07.2024 during which illegal operation of 
poultry was observed without obtaining CTE/CTO and operation of the 
poultry unit was found in violation to the guidelines issued for the poultry 
farm by Central Pollution Control Board.  

ii. Hence, taking in consideration, the violation found by the joint committee and 
non-compliance against the show cause notice issued to the unit by 
UPPCB, closure order against the unit was issued by H.O. UPPCB, 
Lucknow vide letter dated 11.09.2024 which is annexed as Annexure-2. 
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iii. The above action taken report was submitted by the joint committee to 

Hon'ble NGT vide affidavit dated 19.10.2024.  

 

DIRECTIONS ISSUED BY HON'BLE NGT IN M.A. NO. 100/2024 IN O.A. NO. 
328/2024  

  The above M.A. have been filed by the applicant making a grievance that the 

order of Tribunal dated 01.04.2024 passed in O.A. No. 328/2024 is not being 

complied with. Hon'ble NGT issued directions on 15.01.2025 in the M.A. No. 

100/2024 effective part of which is as below : 

"...... 3. The above observations clearly revealed violations and non-compliance by 

the project proponent. 

4. A separate reply on behalf of the Uttar Pradesh Pollution Control Board 

(UPPCB) was filed on 13.01.2025 but UPPCB in the action taken report annexure 

R-1 has taken the stand that the unit is complying with the norms. The record also 

reflects that after the issuance of show cause notice dated 12.12.2023, a closure 

order dated 11.09.2024 was passed. It is undisputed that the respondent/project 

proponent unit is still operating. 

5. Learned Counsel for UPPCB could not disclose as to why the action in 

pursuance of the closure order has not been taken till now. That apart, we also 

find that no environmental compensation has been levied by the UPPCB. Hence, 

we require the UPPCB to file a fresh report covering the above aspects. 

 

Action taken by UPPCB in compliance to the order dated 15.01.2025 in M.A. 

No. 100/2024 arising in O.A. No. 328/2024.  

1. In compliance to the order issued by UPPCB, District Magistrate Shamli vide 

order dated 25.09.2024 constituted a committee comprising of SDM, CVO 

and RO, UPPCB and Executive Engineer, Electricity Department for 

compliance of the closure order.  

2. The committee inspected poultry farm on 18.10.2024 for compliance of the 

closure order and found that live birds are still present in the poultry cages. 

Hence, restricting the committee to seal the cages.  
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3. The Owner of the Poultry Farm informed the team that as per the Animal 

Cruelty Act, earlier the sizes of cages were to be not less than 422 cm2/bird. 

However as per the guidelines under latest G.O dated 27.09.2023 under the 

Animal Cruelty Act, the sizes of cages were increased to be more than 550 

cm2/bird. The owner informed the committee that after receiving of closure 

orders issued by the  Board, the unit modified the sizes of the cages and 

increased the area of cages. Due to increase of the cages area and restriction 

of the area to increase the area of the sheds, total handling capacity of each 

shed came out to be less than 20,000 live birds. Unit submitted this response 

to UPPCB vide letter dated 28.09.2024 & 18.10.2024 (Annexure 3) further 

requesting that as the poultry farm does not have capacity to handle more 

than 25000 birds, hence the farm does not come under the provisions of 

Air/Water Act. Unit also submitted an affidavit dated 09.01.2025 stating that 

the poultry farm shall only increase the capacity more than 25000 birds, if 

required, only after obtaining consent from UPPCB which is annexed as 

Annexure 4.    

4. The joint committee again inspected the poultry farm on 21.12.2024. During 

inspection it was found that total no. of 18000 (Approx.) live birds were 

present in the 04 sheds. There was 01 additional non- operative single layer 

shed found which was not used by the owner till now for handling the birds 

and was earlier also found completely empty. However, for further 

confirmation this shed was completely sealed by the committee. (Photos of 

which is annexed as Annexure 5) 

5. In reference to the written information and affidavit provided by the poultry 

farm owner, information was also sought from CVO, Shamli to inform about 

the capacity of the poultry farm to handle live birds at one time. 

6. The letter of Chief Veterinary Officer Shamli dated 26.09.2024 was received in 

the office, in which it is mentioned that M/s Royal Layer Farm Village 

Dakhaudi Jamalpur, Block-Thana Bhawan District-Shamli was inspected by 

the Poultry Program Officer on 26.09.2024. During inspection it was found 

that 19535 birds are being reared in all four sheds in the poultry farm, which is 

in accordance with the Gazette No.-CG-GAL-E01032023-243969 dated 

27.09.2023 of the Government of India. 
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7. The CVO Shamli has submitted a letter dated 09.01.2025 stating that the 

latest inspection of the Unit was carried out by the officers of CVO on 

08.01.2025 and found that the number of cages have been reduced to fulfill 

the cage sizes norms and at present the poultry farm has a total capacity to 

handle 19300  no. of birds. Letter of CVO, Shamli is annexed as Annexure-6. 

8. The latest inspection of the unit have been conducted by the UPPCB on dated 

16.04.2025. Unit has disposed off waste generated by the birds to use as a 

manure in agriculture field. Insecticides were sprayed in the unit premises to 

prevent flies. Plantation have been carried out to prevent foul smell generated 

by the poultry farm.  

9. A recommendation has been sent to the H.O. UPPCB vide letter no. 

56/C/Royal Poultry Farm/Shamli/2025 dated 17.04.2025 for revocation of the 

closure order and imposition of the Environmental Compensation of Rs. 

4,15,000/-  i.e. 5000/- per day for a total of 83 violating days. 

10. The closure order has been revoked conditionally vide H.O. letter no. 

H27366/C-3/Vayu-532/2025 dated 25.04.2025 against the unit with imposition 

of Environmental Compensation of Rs. 4,15,000/- (Annexure-7).     

 

CONCLUSION  

  In view of above, it is submitted that the poultry farm presently has capacity to 

handle live birds less than 25,000 thus not coming under the provisions of Air and 

Water Act.  

 The above report is put up of perusal and further necessary process please. 
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Photographs taken during the inspection of M/s M/s Royal Layer Poultry Farm, 
Village Dakhodi Jamalpur, Block Thanabhawan, District Shamli 
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